
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

Oi

Regn.No. RA- 183/92 In
DA- 426/91 and

1564/92

Date of decision: ? ^

Shri 'Jijay Kumar Bahl Aoali can t

\yar sus

Union of India & Ors, .... Respondents

CORAM:

The Hon'ble Mr. P.K. Kartha? Vi ce-Chair man (Dudl.)

The Hon'ble Mr. B,N. Dhoundiyal, Administrative Member,

1. l\fhether Reporters of local papers may be allowed
to see the Judgment?

2. To be referred to the Reporters or not?

(judgement by Hon'ble Fir, P.K, Kartha, W. C. )

The petitioner in this R.A. is the original

resoondgnt in DA--426/91 u hi ch uas disposed of by judge-

V

ment dated 7.6,1991, The main application h a^ 'lap-n filed

by Shri Vijay Kumar Bahl against the refusal of tha

Chief Town Planner, Neui Delhi, to permit uithdraual of

his notice for voluntary retirement. After going through

the records of tha case carefully and hearing the learned

counsel for both the tiarties, the Tribunal disposed of the
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application uith the follouing orders and directions:-.

"(-1) Ue set aside and quash the impugned order

dated 4, 12, 1989 passed by the respondents

retiring the applicant from service u.e.f,

1. 1. 1990;

(2) The applicant shall be deemed to have

continued in seruica as Planning Draftsman;

(3) The applicEH t uould be entitled to arrears

of pay and allowances and all consequential

b enef its;

(4) In v/ieu of the above, the applicant uould

be entitled to Gouernment accommodation on

.payment of normal licence fee,"

2, After going through the grounds raised in the

R.A. , we do not see any error apparent on the face of

the judgement. The petitioner has also not brought out

any Fresh facts Warranting review of, the judgement.' The,

R.A. is, accordingly, dismissed,

3. The HP-1564/92 fil ed by the petitioner praying

for- condoning -jthe delay'in filing the application is nlso

rejected.

(3,N, Dhoundiyal)
Administrative Flember

(P.K, Kartha)
l/ice-Chairman (U udl, )


